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FORM No. 4 
(Sea Rule 42) 

IN THE CE: ATRAL ADMINISTRATIVE TR 18 LNA L 
GUWAHATI BENCH:GULUAHATI- 

GRDERS  SHEET 

APPLICA T I ON N1 13 

'A 	S) 	 r pplican,  

R esp an ddttt(i -5) 

C-at f 	the Applicant: 'S ~ SCV\Tr.\ "\  

C  oca 	 a n iv 	t 	the es I  pondL t 	 Aj) 

der of the Tribunal Notes of the Registry 	 Uate 	Or 

if 
form 

n d9.9.0i 	Heard Mr. S. Sarma, learned 
vide 

	

C  F 	 counsel 	for 	the 	applicant. 
CIO 1 Application 	is 	admitted. 	Issue 

notice. 	Call 	for 	the 	records. 
Moth N U 

1 	 Notice returnable on 17.10.2001 

17.10.2001 List the matter on 

for further orders. 

Vice-Chai rman 

	

"t-ad 	 trd 

	

Vj 	- 
17.10-01 	Service is not ~ c ciftp lete 

List On 28-11-01 :for order 

M  M  ar- 

P9  

au 



W~ 

'art I 

I ' Lk Ttord-v+ dou 
6u, 

26.11,01 	List 	 comple *on 
s .Prviee report* 

M embe r 

mb 

1 341 2401 	Onthe request of Sri B.C.Pas -learnF- 
~E, 1-2 1,  

b 

6vz ~~, vW uxa 

counsel For the respondents' 4 weeks time is 
allowed to rile written statement, 

List on 11.1.02 f6r order, 

Member 

L J at on'.  13*202 to enable 
respond,6nts'to''jile written statement *  

Vice-chairman 

On the prayer of learned counsel for 

respondents 4 weeks time Is , allowed for 
filing of! written', statement.. List on 13,,3o 02 
for orders* 

VI Emb er* 

10 -T 03- 

mb 

11-1-02 

.-6-coyc 

13,2.02 

lm 

13,3*02 

Im 

10* 4*02 

Written statement. hz~ s not been filed* 

Four weeks time, is allowed for filing of 

written statement. Li§-t on 10*4.02'for 

filing of written statement and further 

orders. 

M ember 

No written ztatemen~. ;. so far filed nor 

any representation jidde 'din behalf -of the 

Respondentsl ~ List on 10,&;:502 for orders#-  

vice-Chairman 

la 

JI-, 



O.A. 367 of 2001., 	 A.- 
, 
i~oc~es o4 tj~,e j:~ *elg-js-t-r-y-  'i Za'te 	I 	Order of the-  Tribunal 

	

110.5.2002 '1 	None present for the respondent-so ,  

no written statement filed* 

List the case again on 5,6*2002 to 

enable the respondents to file written 

i statement# 

Member 

bb 

yet to file repi Respondents a 	 y 
r though oppor ity was granted;Tm 

0 g  

h 

'po  0  

n P  de po  

nt 

rt 

 ty  

i  

r 	

C again B.C,Patha e a~rned JAddl.C.G 

a Ze  

r ur 	tj 

asked f r further time* 3 eks time 

we 

to  t  e  r,~ 

owed to the respon;ents to file 

is  
r 

 ly 

if  Y.  

e lye  if any. 

12.9-02 Since the matter at issue is 

analogous to O.A.175/2000 connect this 

case alongwith O.A.175/20010 

List on 30-94.02 for hearing* 

Vice-Chairman - 

Pq 
20.9-2002 i 	This case is not analogous to the--4,m 

7 13-11 O.A.175 of 2001. List the case on 

S~- ed--la- VL,-,Z, 	 2002o for hearing and in the meahtime 

the *res* ondents are directed to file P 
written statement 

Member 	 lc-e-~Chaman 

bb 
J 

tvy 
ID  

toll) 



.1 4o tes of -t he, R. egistry ~ 	 Da e 	 0- rder of the Tribunal 

'15-11.20021 	The' matter was heard in part' on 
14.1`170200' ~ *'%B adjourned the matter and 

'kept it for further hearing in presence 

lof the respondents. 

.- None. appears for the respondents. 

ca~e for hepriV and disposal I~ist the I 

on 27 .11 2 	 ~Dz  0_ C, 	 lyroy 
6- 

-Member 	 vice-Chairman 
M 

~A) ,I,& 

	

15-11-2002 	The matter was hear.d in.part d)n 

14*11.2002* We adjourned the matter and 

kept it *for further hearing in pre3ence 

of the respondents 

None appears for the respondents. 

List the c ase foi\- hearing and disposal 
on 27*11-2002. No further adjournment 

shall be granted, 

Member 	 vice-Chairman 

	

127011.02 	 Heard Mr*S*-iarma learned counsel 
V 

for the applicant and Mrs.R.H.Choudhury 

learned counsel for the Respondents* 

List on 20.12,02 for hearing* 

The Respondents may file written state-

ment within two weeks from to-day. 

'vice-Chairman 
lm 

	

20.1,2.2002i 	Mr S.Sarma, learned-counsei for 

the applic,ant prays for an adjournment 
3 on the grbun'd that he has received a 

COPY Of the; written statement only 
i today. 	Prayer 	allowed. 	List for 

hearing on ~ 27.1.2003. 

~..Member 
nkm 



14.2.2003 	 Put up again on 21.3.2003 

for hearing. 

Vice-Chairman 

nkm 

21.3,2003 	Put up the case again on 1.4.2003 in 
presence of Mr.S.Sarma, learned counsel for 
the applicant for hearing *' 

VVice a ~irman 
bb 

1*4*2003 	On the prayer of learned counsel 

for the respondents the case Is adjoumed, 

List on 3*4.2003 for hearing. 

VIce-Chairman 
r7m 

3.4.2003 	Heard counsel for the parties - 
4 	 eee 	 Judgemen.t delivered in open Court, kept 

in separate sheets. 

The application is dismissed in 
terms of the order. No order as to costs. 

Vjlc_~h a ~ir m a ~n 

'~7 



All 
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CENTRAL Ad)Y1 1NISTRXPIVE TRIBUNAL 
GUWAhATI 3.ENCH 

RYA. No. . . .367. of 2.nnl 

DATII~- OF DECISION 3  ........ 

Shr:L Rratiil Xalita . . . . . . . . . . . . . . AP PL ICti.NT S) 

& M s * T-T - 	 FE FOR THE .~as. ADVOCAf, Mr 	 G S..Sarma l  
APPLICY-~_NT (S) - 

- VERSUS - 

. . . . . . . . . RESPONDENT (S) .  UiliQn of. 3~ndia. 	Oj:hers.. 

Mr K. N. ChQudhqry., j..Chpu0hpry 	 ADVOCATE FOR TIH ~`~ 

I,  Mr.R.q.Choudhury. 	 RESPONDENT (S) 

THE 
11 	Iti 

H'01\T )BLE 	MR JUSTTCR D.N.CHOWDHURY, VTCF CHATRMAN. 

THE HILN ,  BLE 

1.. W et her Reporters of local papers may be allowed to see 
th,e Judgment ? 

2.,,Tolbell  referred to the Reporter or not ? 

3. Whether their Lordships wish to see the fair copy of the 
1 Judgment ? 

4. 1  Whlth' ~Lr the judgment is to be circulated to th(-- -  other 
B e~"' Cqe s ? 

Juda ~,Pnt  delivered by Ho'ble 	Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATT BENCH. 

original Application No.367 of 2001. 

Date of Order : This the 3rd Day of April, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

Shri Pratul Kalita 
S/o:- Late Audi Ram Kalita 
Vill:- Sonkuriha (T\To.1) 
P.O:- Barbari 
Dist:- Nalbari. 	 . . . . Applicant. 

By MroB.K.Sharma, Sr.Advocate, Mr.Sarma, Mr.U.K.Nair & 
Ms.0 Das. 

- Versus - 

Union of India 
Represented by the Secretary 
Indian Council of Agriculture Research (TCAR) 
Ministry of Agriculture 
Krishi Bhawan, New Delhi. 

The Director General 
TCAR, Krishi Bhawan 
New Delhi. 

The Director 
ICAR, Research Complex for NEH Region 
Umium, Umroi Road, Meghalaya. 	. . . . Respondents. 

By 	Mr.K.N.Choudhury, 	Sr.Advocate, 	Mr.I.Choudhury 	8 
Mrs.R.S.Choudhury. 

0  R D-E R 

CHOWDHURY J.(V.C.): 

This is an application under Section 19 of the 

Administrative Tribunals Act, 1985 praying for the 

foll owing reliefs :- 

"i) To direct the respondents to extend the 
benefits of the scheme namely the scheme 
of 1988 and 1993 to the applicant with all 
consequential service benefits. 

ii) To direct the respondents to allow him 
to resume his duty as casual worker 
forthwith." 

In the application the applicant pleaded that he was 

initially appointed as Casual Worker in the month of 

January, 1979 under the respondent No.3. As a Casual 

Labourer he continued to work as such and he was finally 

appointed as Workshop Attendent on the basis of selection 

w.e.f.13.11.1984. It was also pleaded that while the 

applicant was holding the post of Workshop Attendant under 

Contd./2 
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the respondent No.3 he fell ill and went on medical leave, 

but thereafter he was not , allowed to work though he 

submitted representation. It was also pleaded in this 

application that since the applicant worked under the 

respondents since atleast 1981 as per Annexure-3, he was 

entitled to be conferred with temporary status. 

The respondents submitted its written statement 

denying and disputing the claim of the applicant. The 

respodents firstly took the plea of limitation and 

contended that the applicant is time barred. The 

reapondents also denied that the applicant ever worked 

under the respondents as regular worker though he could 

have worked as unskilled casual labourer on daily wages 

under the Experimental Research Farm in Byrnihat in the 

month of January, 1979 as claimed by the applicant. In the 

written statement the respondents stated that the 

applicant was not on the rolls of TCAR at the time of 

labour agitation in 1986. The respondents also contended 

that in the list of casual labourer from 1982 to 1986 the 

name of the applicant was not included. As regards the 

conferment of temporary status the respondents contended 

that as per the scheme of 1983 the applicant was to 

render services 240 days prior to the application of the 

scheme as required. Since the applicant failed to 

establish his eligibility, question of. conferment of 

temporary status does not arise. 

1 have heard Mr.S.Sarma, learned counsel for the 

applicant and also Mrs.R.S.Choudhury, learned counsel 

appearing for the respondents. Mr.Sarma referred to a 

number of deicisions rendered by this Bench regarding 

conferment of temporary status to the employees of ICAR. 

Mr.Sarma also referred to the decision of this Bench in 

O.A.175 of 2001 dated 30.9.2002 and contended that on the 

basis of factual matrix a direction need to be iussed to 

the respondents for conferment of temporary status to the 

Contd./I 
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applicant. Opposing the claim of the applicant Mrs. 

R.S.Choudhury, learned counsel for the respondents conten 

requirement, conferment of temporary status to him did not 

arise. Mrs.Choudhury, submitted 'that even on scrutinising 

:::the records it could not be established that the applican 

fulfilled the requirement for granting temporary status, 

so much . so, that the applicant did not render 240 days 

service and he was not on roll under the respondents at 

that time. Mrs. Choudhury, in support of her contention, 

referred to the decision dated 17.5.2000 passed by this 

Bench in O-A.175/1998. In course of hearing Mrs.Choudhury 

also produced a list of casual labourers to show and 

1: 1  justify that the applicant did not work for that 

particular period. 

4. 	1 have given my anxious consideration on the 

matter. On consideration of all the materials: on record, 

it is difficult to hold that the applicant fulfilled the 

requirement for conferment of temporary status. The 

materials on record did not indicate that the applicant 

was unlawfully deprived from conferring temporary status. 

1~ In this circumstances, I do not f ind any merit in this 

application and the same is liable to be dismissed. 

The application is accordingly dismissed. There 

shall, however, be no order as to costs. 

The dismissal of this application shall not 

preclude the respondents from considering the case of the 

1: applicant with empathy and commisseration enta—ging him as 

~ a casual labourer against any existing or future vacancy 

eeping in mind his past services. 

D N CHOWDHTJRY 

VICE CHAIRMAN 

bb~ 



BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

tle of the case 
	

A,  .  r'l  o 

P 

s6ri Pratul Kalita 	....... 	Applicant. 

Union of India & ors. 	......... Respondents. 

N 

SLNo. Particulars Page No. 

Application I 	to 

2 Verification 

3~ l~~ Annexure-1 

4.1 Annexure-2 

15. Annexure-3 

6. Annexure-4 

IQIed by Regn.No.; 

Fike 	:PRATUL Date 



Cq I FORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
C-iUWAHATI BENCH 

(An applicat Ton under section 19 of the Central Administrative 
Tribunal A01, 1 1985) 

f  -21  0 Q01  I 

BETWEEN 

9hri Pratu; ~ Kalita 
yo Late Atrdh Ram Kv,-.ilita 
Milli Sonkirlha (No.1) 
&.0 	Ba r b" Y_ It P  
DisA Nalba i. 

I 	 .. ~ Y  ............... Applicant. 

VERSUS 

1, Union jW jndia, I A Represent Td by the Secretary, 
Indian,Uohncil of Agriculture Research (ICAR) 
Minist y  if Agriculture, 

'L,  Krishi'll B  h'i  wan, New Delhi. 

The Direl (or General. 
IrAR Kriloi Dhawan, New Delhi. 

T e D YerTor, 
ICAR, Resfarch Complex for NEH Region, 
Umium J Aroi Road. Meahalava. 

I l
~ 	

............ Respondents. 

H 	PARTICULARS .. - _._THE,.APPLICATION 

i - 

	 R AGAINS 	 S 

MADE: 

part of 

Iapplicant'. 

the schemi 

.1 
the case, 

Tjs application is directed against the action on the 

t Q respondents in not considering the case of the 

fJr reqularisa'tion and grant of temporary status under - 

referred by the respondents taking into consideration 

f 	similarly situated employees like that 	of 	the 

applicant, ;This application is also directed against the action 

b n the 	I ~ t of the respondents in issuing the impugned order 

rejecting the claim made by other similarly placed 

clyeecS. M ~ aiming similar benefit. 

I 



MaTA 	 juDol aq, ul panssl sem uOi4eD3114ou naded smau 

qnallb [eq; ol -olaiaqq sque3jIdde aqq Ile 	elsulai sluapuodsaj 

aq4 	uaqwi.-)15pnP 4An, xadV plesamle aq4 o4 quensind 	W&YEZ 

palep 	 pue juawa0pnf sjj apjA leadde ples aqq passlwslp I  i q  
4An, xq IV alq,uOH  aq4 pue ;inoo xadV alq,uOH aq; molaq leadde 

paimajaid"s4uapuodsm aqj - aDjAias aAlyadsaA ilaqj ul oqaAaql 

sjuenjI 
i 
 dd  

I 
 aqj aqeqsulaA ol s;uapuodsaA aq; ;3ailp o; paseald sem 

buTpaa ~ OAJ aqj 01 sallied aqj buyvaq ja4je leunqljl alqiuOH Mi 

'LBIZII 09 se paiaqwnuai sem awes pue leunqTil alqduOH ST44 0 4 

paim;sue.Aj Alquanbasqns sem aweS -jin, ON alq,uOH aqj aiolaq 
1 	1 .~ 

9SWILIOW aInN IjAjO paAmlaid sluenlldde asoqj - pa;eujwiaQ. 

uaaq ~ aA 1 jue3jIdde aqj 10 qeqq ajil. saaAoldwa palenlls 

Alielly TOMI 10 MOS 10 SaDTAWS aWll Ueaw aqq ul - aw!4 6uol 101 

panupulpf queDlIdde aq4 lialmom lensen go Aqjoeden aq4 ul WON 

4uapuodhas aqj japun 6L61 Aienuer go qjuow aqq ul ialiom lensm 

se quabullodde leillul sjq 405 queDlIdde aq; jeqj z v 

-Aapunaiaq4 

pawei; i isi el Pue WIPUI go uol4nllqsuoo aqq iapun paajuemeW 

se LJOT D -;oid PUe WaljAjAd ls4qBlA aq; Ile o; pa l4jqua sT  

aL4 LIMS Se~ Pue eipuj go uazlllo e sl que3lldde aq4 qeqj T . v 

:3SV1 1% JO 8laVi *t ~ 

aAT 	

-leuncIlul 

.jeAjqTUfWpV aq4 10 Uo jjDT p STjn r aq4  UjqjjM Sl  aSeD aq4  go  

na4law 11J,Fqns aqj jeq4 sajelmp naq4jnl 4unDTIdde aqj 

"9861"4 3 V leunqyj aAj4e1qSjUjWpV leAlUaO aq; go I,- 

(JoTlDas n""ippun paql,Dsand poliad uojjvqjwTj aqq ulq4Tm pall, uaaq 

seq UOTY 
i 
 KlIdde quelsul aqj jeqj saAelDap juenjIdde aqj 
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oT communication gap some of the applicants and union members 

also failed to get the appropriate information. The applicant 

hTwever got his reinstatement in -his service and continued for 

fairly long time. 

Thr--it 'the applic ant after his initial appointment as 

sual worker under the Respondent No.3 continued to work with 

tille satisfaction of all concerned. During his service tenure the 

a . 1plicant applied for the post of Workshop Attendant and he was P 

s lected for the said post and w.e.f 13.11.84 he joined the ' said 

applicant continued to hold the said post of workshop 

altendan't 	under the respondent No.3. Thereafter the applicant 

A l seek. According the applicant took medical leave enclosing 

dite medical certificate'' ,nfte -r the recovery from the aforesaid 

illness,. the applicant made a representation dated 

highlighting his grievances with a praye'r to allow him to resume 

h dut 

A copy of the representation dated 22.12.94 

is annexed herewith and marked as Annexure--l. 

I 

4;

i 

 4. 	That 	the applicant begs to state that his selection 

fl,  the post of workshop attendant was a temporary arrangement 

m1de by the respondents and subsequently he was allowed to, work 

as[ casual worker. It is pertinent mention here that during his 

service temire the respondents issued an advertisement dated 

7 .1.85 for the post of Messenger 9,,S) Grade-1. Accordingly t h e 

-93licant vide a letter dated 31.1.85 submitted his duly filled 

ap)lication for the said post of messenger ES Grade-1. 

A copy of the forwarding letter dated 31.1.85 

is annexed herewith and marked as Qnexuye-.2. 



IV V
/  

. 1!1- 

.. . 
	That the applicant states that the respondents issued a 

illcular vide RC(R)37/83 dated 18.4.85 by which a list of casual 

Cr - kers working since 1976 to 1983 has been circulated inviting 

epresentation against the date of joining mentioned in the said 

irlcular. In the said circular the name of the applicant appeared 

t BIWA& Persons listed along with the applicant now has been 

rd 
I 
 nted with the benefit of the schemes prepared by the 

espondents for grant of temporary status and regularisation. 

olever, the respondents have denjed the said benefit to the 

r sent applicant. The respondents even did not allow him to 

ejume his duty after he went on medical leave. 

A copy of the cilcular dated 18.4.85 	is 

annexed herewith and marked as Annexure .Q. 

T[ZiaL 	applicant begs to state that in the year 1993 

Applic:;;,:ell sick and he had to go on medical leave for 3 

o n'~ L h'.i E~ r availing the leave the applicant vide his 

ile"he"Intation dated 22.12.94 made a prayer to the concerned 

j
~1 
ulori -Ey to allow him to resume his duty but respondents did not 

al 1w  him to resume his duty. His aforesaid representation datel 

"02.94 remained unanswered. The appAcant kept on visiting the 

1. ffice of the respondents with a prayer for his re-engagement but 

;

'mi  yielded no result in positie. On the other hand persons 4 

spmllarly situated 	fe that of the applicant has been granted 

A the beni in :- temporary status. w 	 It is pertinent to mention 

1 - r 	Wa; ICAR workers Union filed OA 40294 before this Hon'ble 

praying for giant of temporary status in the light of inal 

virlous schemes namely scheme of 1988 and 1993. The respondent 

Xri ng the pendency of the OA granted the benefit of 1993 scheme 
I 	I 

tq applicants of OA 40/94 and takinn into consideration that 

alpl"t of the matter the Hon'ble Tribunal vide Its judgement and 

4 



cl rder dated 24.9.97 disposed of the said OA. 

A 	copy of the aforesaid judgement and 	order 

dated 	24.9.97 	passed 	in 	OA 	No.40/94 	is 

annexed herewith and marked as Agoexure-4. 

07. 	That the,applicant begs to state that 	in OA 40/94 	he 	was, , 

not 	a party to the proceeding and therefore the benefit of 	1993 

s4heme 	was not extended to him. 	It 	is stated that the 	applicant 

although is a member of the said union but at 	the time of 	fil 
. 

ing 

of the OA 40/94 due to communication gap he could not contact the 

u pion and therefore he has been deprived of his legitimate 	claim 

of temporary status under the schemes. 

4 S. 	That 	the 	applicant 	begs 	to 	state 	that 	under 	the 

respondents there are no.of schemes right 	from 1968 to 1995. 	All 

the schemes have been circulated by the respondents 	vide 	letter 

bparing 	No.21 -21/96-CDN 	dated 	7.4.97 	to 	all 	the 	concerned 

Q I  thorities. 	The 	case of the applicant 	is 	covered 	by 	various 

sq hemes mentioned in the aforesaid letter dated 7.4.97. 	However, 

the 	respondents neither granted him the benefit of 	the 	schemes 

nor allowed him to resume his duty. 

The 	applicant craves leave of the Hon'ble Tribunal 	to 

produce the aforesaid letter dated 7.4.97 at the time hearing 	of 

the case. 

4.9. 	That 	the 	case 	of the applicant 	is 	required 	to 	be 

considered under the schemes adopted by the respondents taking in 

to 	consideration 	of his length of service. 	The 	applicant 	made 

seferal requests to the concerned authority , 	 but same yielded no 

refult 	in positive. 	Situated thus the applicant comes before 	the 

Hohlble 	Tribunal 	praying 	for direction to 	the 	respondents 	t--- 

5 



.Stand the benefit of the schemes as has been granted to the 

isibilarly situated employees i.e. the applicants in OA No.40/94 

Wilh a further direction to consider his case for grant of 

Whefit under the scheme of 1988. 

01M. 	That the applicant begs to state that due to his 

j. poterty and continuous ailment , he could not approach this 

Pon'ble Tribunal at the earliest opportunity. 	The respondents 

11 taking into onsideration the aforesaid plight of the applicant 

pj$ua

kepied hi the benefit as has been granted to the other similarly t  ~d/ 

Lt- t  -:c,  
t5d employees working under respondent No.3. As stated above-

I  thwe applicant made several requests but no result came out in 

ositivE. Hence this application praying for an appropriate H -ncl 
e , lief. 

."F 5. GROUNDS  FOR  REL I ' WITH  LEGAL  EROVISION: 

For that the action/inaction on the part of the 

O etpondent in not extending the benefit of the scheme is illegal, 

Orpitrary and violative of the Article 14 and 16 of the 

Coptitution of India. 

For that the respondents have acted illegally in not 

treAting the present applicant at per with the other similarly 

Atuated employees to whom the benefit of 1993 scheme has beer-, 

prapted. Applicant being a similarly situated employee is also 

ant 
! itled to similar benefit. Deprivation of same has resulted in 

hos I  tile discrimination and same depicts non application of mind 

of the respondents. 

0 
For that there being various schemes in existence 	the 

rpsp-:
, 
 ndents are duty bound to implement the said schemes in case 
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-.,4  

I 

of the present applicant without requiring him to approach this 
1~ 

HSnIble Tribunal claiming similar benefit. 

5.
~
4. 	For that the respondents has acted illegally in not 

allowing him to resume in duty taking into consideration the Apex 

Cd 
! urt judgement and therefore necessary directions deed be issued 

tj the res'pondents to allow him to continue his earlier post of 

calual worker forthwith. 

QW. 	For that in any view of the matter the action/inaction 

JIof] the respondents are not sustainable in the eye of law and 

li l 
 ble to set aside and quashed. 

That the applicant craves leave of the Hon'ble Tribunal 

Q advance more grounds both legal and factual at the time of 

j,hebring of the case. ,  

S.QETAILg,gF  RE !PIEg,EXHAUgTED: 

That the applicant declares that he has exhausted all. 

AhO remedies available to them and there is no alternative remedy 

lhvAilable to him. 

S NgI EREVIOUSLY_FIILED  ORPE DINg,IN,gNY,QIH I COURT: 

The applicant further declares that he has not filed 

PrIviously any application, writ petition or suit regarding the 1 

XT evances in respect of which this application is made before 

other court or any other Bench of the Tribunal or any other 

uthority nor any such application writ petition or suit is 

pending before any of them. 

RELIEF  SOUGHT  FOR: 

LJ n d e r the facts and circumstances stated above; t h et 

pplicant most respectfully prayed that the instant application 



be admitted records be called for and after hearing the parties 

the cause or causes that may be shown and on perusal of 

records, be grant the following reliefs to the applicant:--- 

1 1. 	To direct the respondents to extend the benefit of the,  

I 
I 
 Ocheme namely the scheme of 1988 and 1993 to the applicant with 

1
611 consequential service benefits. 

To direct the respondents to allow him to resume his 

huty as casual worker forthwitl - 

Cost of the application, 

Any other relief/reliefs to which the applicant is 

entitled to under the facts and circumstances of the case and 

deemed fit and proper. 
I  

INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the applicant prays 

for an interim order directing the respondents to allow him to 

resume his duty as casual worker forthwith. 

1: 0. 	..................................................... 

1. PARTIQLARS OF THEE.I.P.O n -. 

I.P.O. No. 	 SA K 5  
Date 

Payable at 	Guwahati. 

1 2. LIST OF gNCLCSURES. 
As stated in the Index. 

C_ 

VN 
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VERIFICATION 

1, Shri Pratul Kalita, S/o Late Audi Ram Kalita, aged 

I 
about 40 years, resident of Vill. No.1 Sonkuriha, P.O. Bar bari, 

~ pist- Nalbari, do hereby solemnly affirm and verify that the 

I 
statement s 	 made 	 in 	 para- 

.......... 	 . 	 ............ .4 raphs 	 ..... are true to my 

[nowledge and those made in paragraphs 0704 ............. are 

Olso true to my legal advice an d the rest are my humble 

I 
 submission before the Hon'ble Tribunal. I have not suppressed any 

'material facts of the case. 

And I sign on this the Verification on this the hit day 

of 2001. 

Signature. 

J 
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Dated Ba 	the 22 	c. a 

The Director,, 
ICAR Research 

- 
complex,, 

for N.E.H. Region, 
Barapani. 

subject t- . Pr 
' 
ayer for,engagement in regular job-regarding and my appli-

cation dtd. 9.11.94 in this respect. 
Sir, 

for your 
10 

Most humbly and 	 I beg to submit the following 
kind consideration and sympathetic action please 

Tliai t' Sir, I was serving in ICAR Research Complex since Jan* 1 79 a' 
- 

casu&I worker in the experimental Research farm at Byrnih t 
under the control of . ICAR Complex (certificate enclosed). 
That Sir, I was subsequently called for an interview to the 
tLt,mporary post of work-shop attendant (copy of the letter 
enclosed) aml.,was .,,clected inthe post (copy enclosed) which 
I had Joined 'L,-rTP_diate;y and was serving your institute as 
orkshop attendent from 13.11.84 (copy enclosed). 

That Sir, I had thereafter fall'en sick and could not be in the W  job for a brief period. 
4, 	That Sir, following my recovery from the illxness t  I had sta- 

rted a family Of my own and. now I have my wife, a son and an ailing mother who are -10ompletely dependent up~n me. 
That  ~3ir, I am prese'nt . ly, without any job dri-I - therefore, I have 

Institute with the!'hope that your come back to your e* s ee 
kindse'lf would probably be sympathetic to my,plight and give m  
me an opportunity. ~,'to earn bread both for myself as weall as r my family. 

.It Is now Sir, learnt that most of the casual workers working 
In your esteemed Institute-are going to he permentntly absorved as tempo- 

of the Institute. I would Sir #  ferv-ently request you -  to kindly consider my name and previous service 
-.4as Per enclosed co 's)'for regularisation as an employee of Pie' 
your Instt. alongwith ,~'T other friends. 
I would remain dvergrateful to you Sir, for your benevolent act of recommending my nanne for

. a. permanent job which would help in reshaping my life. I hereby ass ' ' ure you of my best services, 
'~ha'nking you, 

Address 	.. .... 	
"A 

Shri Pratun Ch. Kalita, 
C/O Late Anandi Ram Kalita, 
Village : Ra* it Kuchi 
P.O. BARLL~Ri 
D.istt. Nalbarl (Assam) 

Enclo z As above, 

2 0  

3 0  

You.:Ks,-.-falthfully, 

(Pratun Chandra Kalita 



ANNEXURE,  Z 

1~ated Shillongthe 31st 1 	 85. 

To 	
I 

The Assistant Administrative Officer, (Admn) 
ICAR Research'Cpmp,ex for N.E,H,Region, I 
"Cedar Lod ~e"Jowai Road, 
Shillon(~ - 793003. 

.ub Application for the Post Of Messenger,S24S Grade-I. 

Ref:- Advt. No , RC(R)25/83. dt. 7th,Jan,1985. 

Sir, 

K"indly f ind' encl i-osed herewith an application 
formate duly filled by me attested cop 

-als. 
encl( Dso? for your kindr consideration and necessary 
actiol:1 please. 

Thankingyou. 

Yours faithfully 

Shri,Pratul Ch.Kalit4) 

Un-skilled eMployee 
ICAR, O&M, Ce ll. 

'SO 
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ANNEXUPE' 
INDIAN COUNCIL OF' AGRICULTURAL M!,SEARCH 
ICAR Resoarch Complex for N.E.H. Rcoion 
Cedar Lodg ~ ,Jowai Roz:id, Shillong-793003 

uj  Dat~_,d Shillong, the =10th April, 1905. 

C  I  R  C U  L  A R 

A. list of casual employees eng,)ged from 1976  to 
Docemb(_~ r, 198,3- having minimum educi-iltional qualification of Class VIII 

Passed has been compiled on the basis of their date of engagument 
is (~~ nclosed. If, any casual employee engaged till December, 1983 

finds that his/her name is missing or the date of first cngagt: ~ment 

shown in the list is not correct tie/she may bring the same to the 

notice of the undersigned Positively  by_  30th of April,  1985  at the 

latest with proper justification. If no complain is received, it will 

be presumed that. the list is in order. 

Sd/- M.N. Sharma 
As'stt. Administrative Officer (AdrTin.). 

Momo. No. RC (R) 37/8 3 Dated Shillong, the 18th April, 1985. 

Copy With twO SPay-13  c0pics forwarded to 

All. Heads of Divic- iot -  -:. 

All In-t:harge of Division,-,. 

All Heads of Soctions. 

Far ~n Manager, Barapani Farm. 

Flanager 0 & N1 0z"11. 

6. 	P.A. to Director.  

They are,  r6qucstcd kindly to 
bring the list to the notice of 
-the casual employees working 
under them. They are also 
requested to maintain a Register 
of casual employees commencing 
with the date of first engaqemont 
of any casual employees showing 
cloarly total number of days 
they are pre. sent and also to 
record their 	of ter,11 i na L.ioll  
Of casual employment in the 
SecLion or Division. 

M.N. Sbarrha X 
Asstt. Administrative Officer Winn.). 

"D 

DAID
.Ste  

"' 600  

,__j 



ANNEXURE-A :3 
LISI,  0L.CASUAL J-;JAPLOYE'ES ENGA(EID FROM .1976 TO 1903 lN  OFOErcor. SENIORITY. 

Date of_j2Lning 

A. 1. 7 6 

1.7.77 

S hri Rorn 	Rai,  

---Cin-go gc mj! n  t) 

1977 
Shri Mahesh Nath V 

1978 

IVA 1  - Shri Rajani Kanta Deka v  

Shri 13iren Del,:a j- 
Shri Ganga Dil ar  Pradl) @ 11 

1,979 

vl,~- P:hri L,)l Babu Rai' 

Shri Faizur Rahman 

Shri Oliver a  m6m in  k 
PA. Shri Netson Sangrama& 

Shri Sukhnandan R a i e- 
2 

Ik 	Shri AbhiManyu Ch. Ghosh 

Smt. Theodara Yharbyngar L 
4, S h 

. ri ,-,Tei Bahadux Chetry 
5. Shri Danes'' war Sharma 
6 	Shri Durjoy,-1 Dhan 
7% -Shri Chattu Prosad Sill gh 
8%  S.hri Munin - Kalit, 

19.81 

I. Shri lleshob Chanclr,--) Saikia .2  

-t—a  13 ~rl  Madan Chandra Kal 
S hri Kes hob Chandra S oud. 
Shri Sukleshwar Kalita 

Shri Babulal Matak 

S h, ri Homeswar Talukdar 
7  - Shri aj.pin Chandra Takl-lria 

hri tic--'lwon 
Md. 0 aifuddin Ahmc!(3 

ln- Shrj. pratul C h,- indra Kalit, ~ 
I ll' S hri Sush~il K~umar  
1 2. S hri Dirbal T. s,~ ncjmz)  

ass,  

~ A-r-atte. oc 

24. 5.78 

14.6.78 

16. 7. 78 

4.8.79 

14.9.79 

8.10.79 - 

13.10.79 

2.1.80 

20.4.80 

13.9.80 

14. 11. oo 

1.12-80 

10.12,80 

it, 12-80 

1. 3. 81 

1.4.81 

1.4.81 

22.4.81 

2 B. 6. E 

1.9.82 

1.9.81 

.81 

.81 

zi 

4A 



4~j­A­'..__ '-"  L, 	C)  i 	; 'n, 

2o Bc)rd(Dlo ~j 
3. 82 

orn t. 	ral a 
4. S hri 	P" r" 'a' f-  I 11 	-3 	Box -ah 

1.11.82 

5 ' "r' D ijOY KZ. 	Thokur 
IE).*Il. 82 

6. s b,:- i Maiies h 'm j '. 	]3 bra h 
16. 11. B2 

7 Shri Purneswa r j3 aru .1 11  16 .11.82 

19193 

1-  '9 11  z-  i 	Upinder S,in g !")  
2 A  S hri SOchi Talukdiar 
3.. Smt.. Jubirian .  Lakhiat 

1.2.83 

A, S h r i Beerson, 1.2.83 

's hri 	Flertla  j<a 
n t a De kg. 

.22.3.83 

6. s jjri An and a I Chand.-c ,a I) as 14.4-83 
S hri Alnrit Chandra Das 1.5.83 
h 

I ri Lohit. Chandr a  D as 
23.5.83 

 Shri Durga  13 a 
 hadur Chetri 

6 ..6.83. 
 S hr,i Bhupen i<,Iit, 17.6.83 

Shri Kaliram Baishy, 0.83' 

I. 9. ~83 
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IN:THE CENTRAL ADMINISTRATIVE'LTRIBUNAL ,, 	YS 	;~2 
GUWAHATI BENCH AT GUWAHATI 

O.A.M.367/2001  - 

Shri Pratul Kalita 	.... Applicant. 

-Versus- 

Union of I-ndia 8-4 Ors. 

.....Respond-ents. 

IN  THE MATTER OF 

Written Statement filed on behalf , of-

the Respondents. 

That all the averments and submission 

made in the Original Application are denied by the 

answering respondents ., save and except those which 

have been specifically admitted herein and that 

which appears from the records of the case. 

2. 	 That with regard to the statements made 

in Paragraph--I of the application, the answering 

respondents state that the same are self revealing 

of the fact that the applicant has no cause of 

action to file the instant application. There is no 

mention of any order/date by which the applicant 

has been aggrieved and hence the same are vague and 

not precise. 

Contd ...... p/- 
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That the statements made in Paragraph-2 

of the Original Application are incorrect and hence 

denied by the answering respondents. The applicant 

has approached this Hon'ble Tribunal after -  a lapse 

of more than 10 years and hence the application 

cannot. be  considered to be within the limitation 

period as prescribed under Section 21, of-the Cen-- 

tral Administrative Tribunal Act, 1985 and is 

liable to be dismissed as time barred. 

That with regard to the statements made 

in Paragraph-3 and 4.1 of the application- the 

answering respondents have no comments to offer. : 

That with regard to the statements made 

in Paragraph-4.2 of the Original Application the 

answer- ing respondents accept that the applicant 

might have been engaged as unskilled casual labour 

on daily wages under Experimental , Research Farm in-

Byrnihat in . the month of January 1979 as claimed by 

the.  applicant. This might have been done with-

regard to the requirements from time to time but 

the respondents deny that the applicant worked 

regular - ly for a long period of time. The subsequent 

statements made in Paragraph-4.2 with regard to the 

case No.,GC 112/87 are in no way applicable in -the 

case of the applicant. It is categorically stated 

Contd ...... p/- 
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that the applicant-was not working on the rolls of 

ICAR at the time of labour-agitation which took 

place in the year 1986 and hence, the statements 

made to the effect that "in the meantime services 

of some of the similarly situated employees like 

that of the applicant have been terminated" are 

categorically denied and the applicant cannot 

be considered to be similarly Situated to ,  the 

employees of GC 112/87. Further, the statements of 

the applicant regarding his reinstantment in 

service consequent to the judgment of the Apex 

Court are camp letely false and misleading and the 

i-espondents deny , that the applicant was ever rein-

stated pursuant to the judgment of the Apex Court. 

6. 	That the answering respondents categori- 

cally deny the statements made in Paragraph-4.3 of 

the Original Application since the same are vague 

and misleading. The applicant was never affered 

regular-  appointment for the post of Workshop At-

tendant, rather he was enaged asiAAskilled CaSU-al 

' 

Sk4'IIVO( 

worker on daily wages and was enaged as ,casual 

worker with effect from 13.11.84. The other state-

ment-, made by the applicant that he took. medical 

leave enclosing due medical certificate are denied 

by the respondents. The applicant has not stated 

the period of leave and neither as he enclosed the 

medical certificate. At this stage the respondents 

Contd ...... p/- 
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.further states that the Office of ICAR has never ,  

received any representation dated. 22.12.94 made by 

-the applicant. However, a similar representation 

which has been enclosed as Annexure-I to the O.A. 

was received on 09.11.94 by the Office concerned. 

The said representation dated 22.12.94- allegedly% 

submitted by the applicant clearly states that: ,  

after joining as skilled casual worker the ~ appli-

cant had fallen sick and could not continued. , It is ~ 

further submitted in the representation by -the 

applicant as follows-.- 

" 5. That Sir, I am ~ presently without 

any job and therefore I have came back 

'to your esteemed institute for the hope-

that your kindself would probably be 

sympathetic to my plight and give me ,  an 

opportunity to earn bread bot,h f or-

myself as well as for my family. 

...It is now Sir., learnt that some of , ~ the 

.casual workers working in your esteemed 

..institute are going to be permanently 

absorbed as -temporary/ permanent employ- 

ees of the institute. I would Sir, 

fervently request you to kindly consider: 

my name and previous service (as per 

Con td .... * p/ 
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enclosed copies) for regularisation as,,an 

employee of your institute along with my 

other friends". 

'The said representation is self-explanatory -that, 

-the applicant is -trying to establish his case as 

analogous to -the other casual workers who are on 

the rolls of ICAR during the labOUr agitation in 

the year 1986. 

7. 	 That with regard to the statements made 

in Paragraph-4.4 of the Original Application the 

answering respondents states that the Annexure-II 

of the Original Application is nothing but an 

application submitted by the applicant for the post 

of Messenger SS Grade-I. 'The Annexure-11 dated 

31.01.85 is riot a for-warding letter and further the 

advertisement' No.RC(R) 25/83 dated 07.01.85 which 

has been referred to by the applicant cannot be 

established because the post of Messenger :SS is-

filled up through the'local employment e ~xchange and 

not through open advertisement. Hence., -the legality 

and authenticity of the Annexure-II of the O.A. is 

subject to the scrutiny of this Hon'ble Tribunal. 

a. 'That with regard to the statements made 

in Paragraph-4.5 	the respondents state 	that the 

[,'.ontd ...... P/- 
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Circular No.RC(R) 37/83 dated 18.04.85 was issued 

by the respondents enclosing therewith the names of 

casual labourers who are engaged during the year 

1976-1983,  and their respective date of jointing. As 

per the said list the name of the applicant was 

shown as, working w.e.f. 01.01.1981 and not from 

June 1979 as has been alleged by the applicant in 

Paragraph-4.2 of the Original Application. It is 

-further stated that had the applicant been in t he 

rolls of ICAR an 31.04.85 the date on which the 

s a i d list was circulated, he ought to have clari-

fied about his actual date of joining as casual 

labourer for correction. The answering respondent 

further deem it pertinent -to men -Lion at this stage 

f 
-that after joining as skilled casual worker w.e. 

13.11.84 the applicant continued to render his 

services for only a -few weeks and thereafter has 

unilaterally withdraw himself from his 	duties 

abruptly without any intimation to the authorities 

concerned. It may be surmised that since the appli 

- ant was riot on the rolls of ICAR in April 1985 he 

did not inform/approach regarding his actual d a. te 

of joining as casual labOUr. The other persons 

s  --town in the list might have continued in the rolls 

of ICAR and hence may have been .  considered for 

-ten regularisation and grant of temporary status wt 

the schemes were implemented and as per direction 

of the Hon'ble Apex Court. The question of denying 

Contd ...... p/- 
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any benefit to the present applicant and the alle-

gation of not allowing him to resume his duty after 

hie went of medical leave are categorically denied 

by the answering respondents. 

9. 	 That the answering respondents categori- 

cally deny the contention of the Paragraph-4.6 -of 

the Original Application and further state that the 

applicant had withdrawn himself from his duties a 

few weeks after joining as skilled casual worker 

w.e.f. 13.11.84. 'The applicant was not on the rolls 

of ICAR much before the launching of the 1988 and 

1993 schemes and hence the question of granting him 

the benefit of the same does not arise. In this 

regard, it is pertinent to state that the list *of 

-the casual workers on roll from 1?82 UptO June 1986 

does not include the name of the applicant. In that 

view 'of the matter., the judgment and order dated 

24.09.97 passed in O.A. No.40/94 which has been 

annexed as AnneXUre-IV to the O.A. does not for any 

bearing with the case of the applicant at hand. 

The relevant portion of the said list is 

Annexed herewith and marked as 

ANNEXURE-A. 

'The petitioner-  craves leave to produce 

Contd ...... p/-- 
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the entire list of casual labours who 

are engaged in the ICAR Farm Section 

upto June 1986 if -,a required by this 

Hon'ble Tribunal. 

10. 	 That the statements made in Paragraphs- 

4.7 and 4.8 of the Original Application are denied 

as the same are vague ~ misleading and have been 

made with -the sale intention of misguiding the 

Hon'ble Tribunal. The applicant has not made any 

specific averments as to under which scheme he is 

eligible for regularisation. The answering respond-

ents further reiterate the statements made in the 

foregoing, paragraphs regarding the applicant's 

withdrawal from duties without any intimation to 

the ICAR authorities. 

That the answering respondents deny the 

statements made in paragraphs-4.9 and 4, .10 of the 

application and further reiterate that the appli-- 

cant is not eligible for any benefit under 1988 and 

1993 schemes as tie had withdrawn himself from his 

duties much before the launching of these schemes 

and,hence this application is liable to be reject-

ed. 

1.2. 	That in order to clearify the matter 

Contd ...... P/- 
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upon learning of the filing of the Original Applica-

tion before this Hon'ble Tribunal the authorities 

concerned vide letter issued under Memo No.BP.'-2/29/ 

51 ­2001 dated 07.10.2002 queried the Manager of 0. 

& M. Cell regarding engagement of theapplicant. In 

response to the said query the then Manager/O & M. 

Cell, ICAR (when the engagement order -  dated 

13.11.84 was issued to the applicant) vide letter 

dated 30.01.2002 furnish his reply stating therein 

that the applicant had worked with the officer 

concern as skilled casual labour in 0 & M Cell 

w.e.f. 1.3.11.84 and had continued hardly 2-3 

months. Later on he abruptly disappeared and never 

reported back an duty. 

Copies of 	the said 	letters dated 

07.01.2002 and 30.01.2002 are annexed 

Vierewith and marked as ANNEXUftES-B  &-G , - 

respectively. 

That the answering respondents further 

deem it pertinent to state that another applicant 

in O.A. No.175/1998 (Korbalin Nongkesh) had filed 

the application alleging that he was initially 

engaged as a casual labour in the year 1983 and 

thereafter had continued as a casual labour under 

-
the respondents. It was further states by the 

applicant therein that he unfortunately -fell ill in 

Contd ....... P/- 
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the year 1.993 and continued to,suffer till October 

1994 but was not allowed to join Subsequently. This 

Hon'ble Tribunal after hearing the parties held 

that "In my opinion the applicant was not in 

employment with the respondents on 10.07.93 when 

the scheme of 1993 was applicable ....... the appli-

czant had also riot completed 240 days of continuous 

service on the date of scheme was applicable ....... 

The scheme is onetime measure for giving advantage 

to casual workers. Therefore., only those casual 

workers who fulfills these conditions can be given 

advantage of these schemes ....... Original Applica-

tion deserves to be dismissed and is hereby dis-

missed". 

The answering respondents respectfully 

submit that the case of the applicant cannot be 

considered under the scheme 1988 or 1993 as he was 

not on the rolls of ICAR 240 days prior to the 

application of the scheme as required. The name of 

the applicant in fact does not furnish in the list 

of casual workers of ICAR upto June 1986. In that 

view of the matter., the respondents humbly submits 

that the application is liable to be dismissed. 

A 	copy of the Order dated 	17.05.2000 

passed by this Hon'ble Tribunal 	in. 	O.A. 

Contd ...... p/-- 
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ed No.175/98 is annex -herewith and marPed 

as ANNEXURE-D.- 

14. 	That none of the grounds averred in -the 

Original Application are valid grounds and no 

fundamental right of the applicant has: been in-

fringed in any way. Under the facts and circum-

stances as have been narrated above it is submitted 

before this Hon'ble Tribunal that the instant 

application is devoid of any merit and is to be 

dismissed with cost. 

Verification ...... 
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I . SW~flDr. N"d 9,4a LfPT6~A,114'san of 

Shri/Drl,6+ of&fov.~&aged about S-0 years, 

presently working as Director, Indian C-ouncil of Agricul- 

1
,tural Research Complex, NEH Region, Umroi Road, Barapani, 

do hereby verify that the statements made in para 	to 

are true to my knowledge, belief and records derived 

therefrom and I have not-suppressed any material facts. 

Place 
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Date 

Director/lrre~~~~ -b 



I 	
. i , I 	-" * , a6w  I n '00 	 r. %T I I" V 

,,POT 
30 

1986 1982 	1983 	1981+ 	19 15 of La b our 

667.lTuton,  Ba nik 
273 668," Nirupom Talukdar 	 98 

21+5 	122 669ATogenBastunotri 
134 670.1  Nogendra Boraha 

31 671.Ublbhadur Thapa 
6?2 -11 oren Baruha 	 121+ 

673:~Olbliad Ur Mapa 	
122 

	

- 	2,34 	31 
6? 1+.' Noba Dutta 	

60~ 
675-1  IT-ripenSharma 	 2)  rq 	6 
676.lTathuram Marak 

677.1  Nikhsang l4arak 
6?8.Xel-pers orAIovom' 34-  
679.tarayan 46 

.

630.Nando Kumari 163q1- 6-~ 
631 NarenCh.bas 1 6 241. 	~4 
682.1  Nandiram Das 

683*1 ITits 
. 

onSnghma 	
2021 

	

'nG 	 40 	 3 ,01~ 	31 2f 
6814 Ne is onG -hraa 	

19 	 163 	209 	3 6 
685.1 , Olda 

636 00ntina, 

637.1  Onebish 	 1344 

638.' Podo- m Bharlur 	1 	02 	 195J 

	

. purnobhad ur 	5 	 2 3 V111/689 
277.11 	 116 

\
ry 690." Fobon-Bora 	350 

691 Pumola 1 	23 

692A'umobha~l ur 	I 

693 P - E~harraa 	 181~ 	181+ 	 I-T AC: 

694 -1  P 	Das 	 57- 
61A 	12-,  4. 695.1pot 

696.Vhul 14ay -  a 	.67 

697.;  P ro 	
297~ 	30 

69a.1  Prembhadur 

699 1 Pa ele ss 	21+ 	W23~ 	 235 

700.1  Pholorin 	 20 	 268 

701 
* I 

Premis ton 	5 	
272-~ 	31+/ 

?02.Yospa 	 124 	19 5-~ 

70~ -'Pholohine 	 - 	 - 	272 	12 

238 	 119 
?04.Pe t ros s 

1,30 	57 	 22 
705.1? huloro 14 aw lon g 	

291~ 	43~ 237 706,'Yra dip Bora 	
301 -~ 	50  

7o?,Ip odom Ehadur Chetri-

CertilieJ to te true .  cOP9. 



19R)+ 	1935 	-12.96 19 ,93 
of la bour 	1982 	

- - - 	
- --- 	 upt~OTuneq 

255~ 

	

2-- 	 234 
?03.1 

, 
phenan Nomim 	 117 	?l 

	

?09,) Preiston 14arak 	 - 	.48 	- 

	

?10.]Pranesh . 
ganghma 	

266 	291-~ 	30. 
? 11 .1 Phonve 
?12.]Prod ip Kal-ita 	

6? 	 355 
?13.Tadma Nath 	 300 	1)+1* 

	

?j )+.,tp,,os.Onto  Shama 	 29, 
68 

?1 5,,l phulm Das 	 71+ 	53 
71,,*1 petila 	 96 	11+2 
717' radiprava Ap 	 - 	59 
71 3. ~p rom  iden 	 9  

I 	 ~~7 , 	1 3 li ?19.pa thani P-radhM- 

72 0! 	FhidJ-ne sanfZ~Irna 	 19 
X. 721 	aarym Sharrna 	 43 	- 

	

72-2.)?rodiP S;anghma 	 179 	49 
49 723.)Probhat BajbarUJh 	 8 

724.121tntisae 	 11+3 	14~ 

725 orings ton 	 6 
726.~ r hremon Nongruin 	 123. 
?2?'l podomBh8flur 	 5.0 

r2lalmria 	 48 728.12 -r Mud 
729kred ish S,anghma 	 10 

	

730.' phena 140mim 	 35 

	

731 ;rPhiliPs Ilarak 	 69 

7 32 T arbo U 	 69 
733 ~ 

phunkurnarl* 	
-201 	

- 
I 	

- 	3 734.phunkumarl 
hwar D a 735-~, hune s  

	

736.tilmnon 	 85 
737 -tPuti tic 3 
?33*tPUMO K Onto Go go' 

1+5 
73 9.~ P.~ K. Boraha 

?1+0.~Petwwhar Rava 
7 1+1.lpritila 

loq 

	

?42A?obin yalita- 	
11+4 	 39 

7  '~ .14 azone 11 43. 	 98 	139 
744.1 Putu 	

73 	Ap 
?4,., -probhat Ka3-ita 

43 	 2- 
?Li6.P rwonto Kakoti 37 
747.1 Phris 	 21 
?48. ~pu-rshaha 



A
- 

a 	0 	20 9  o  o 	o 

1982 	1 S ,  33 	19 3L" 	1935 	1986 
- - - 	 - 	 -- - -upto June, 

7 1+9,,tPremJol Ehatta 	 30 
750.~i~enin Ehadur 	 31 81 	- 

751 Vrobin Icr.1  Da s 	 236,J 	- 

752.~P.~ C.j4arak 	 114 	- 

753., Puspa(Ag ro) 	 79 	- 

751+.Pharkulis h 
104 

756 
* 

~Protop Burman 	 5 

757. ~Progoliaya 
758*,~ -'~Petric sanghma 	- 	 27 

759.1  Ratna Ehadur 	104 	172 
76 O.')Robre 	 164 	22 
761 ') Rolbhadur 	66 	227 	21 Lq 	93 
762 ID-I  Run gh 	 52 	- 	 - 

763. 1  Run a 	 53~ 

761+.' Rambhadur J ad E~v 	1 
765,! FL=eshwzr Kali ta 62 	71~ 
766.: Re~nbhadur chetrui 22 	220~ 

767.lRadhika 	 9 
29 768APoplina. 

1+0 769.lRafiq uil 	 294 	332 	270 

770.1  Raijee mornim 	 9 
771 IBadaline 	 57 	.2 

772  IIL-,n uka 	 3 0  
773.' ,'Rsnbhadur' 	 23 	215 

774 
" 
lRoklang sheilling 	22 

775.'Bomila Sanghma 	 7 	.244 	 283 	501 

776.1 Rambhadur 	 14 	218 	- 	- 

777". Ranibhadur Doorjee-~ 	 328 	326 	50 

778 ~ FtLn a 	 34 	- 	- 

779.1  Ran u che r ti 	 215 	115 

780. 1  Rafia r 	 138 
781.1 Renaline 	 2971 	22 

782. 1  Ib bine a 	 144 	119 
UM 	 49 	- 783.1  RinalanNongr 

150 784.1  Ratmeshwar 	 46 
V~- x 

r-" ~ \q, 	., - ~95 	 2 8, 785. ~ Radha Che tri 
vf 'I'll 	264 	50 786. ~ Ibbe gh 

787.1  Rachinca 	 25~ 

220J 788. ~ Robinkalita 



A 

J~~'q ~0~ 

ICAR 

C==P 

%TRAM 	Zf-INW-' 

ICAR Research C oniplex for N.E41. Region 

Uinroi Road, Utniam (Bara Pani) - 793 103 
Meglialays 

Grain Agriconiplex 

9 	570257, 570386, 5703M5 
FBI 	570288 

ADINEXUB.-E--i 

Bk-2/29/51 -2001  
Ref. No ....................... 

Toz 

Daled ... 7.t,.h.2,an~2002 

Shri J.K. Bharali t  
Ex Managerp O.M. cell 
ICAR Research Complex for 

Ba apani — 793 10 3 N.E.H. Region #  

-e-,.-dated 1-3, 
Sub: 	The 

issued by 39—To"V~ 	 ed) Chandra Kalitap ex skilled labour (copy enclos 

Sir 

J~ Kindly refer to the certificate dated 

issued byt~-y%M in respect of Shri Pratul Chandra Kalita, SIO 

Late Anadi Raai kalita for his engagement as skilled labour. 
in this connectiont Please submit the following information 

st an early date* 

After joining as skilled labour w e eof. 1 3-11 . 1984  

upto which period shri Kalit-a was working with 
you. 
How the payment was made to him ? 

3. Whether stiri PrEitul 
ICAR in your cell. 8-t 
agitation which had 
1986. 

Encl: as stated above. 

Kalita was 
the time 

started in 

working in 
of labour 
the year 

yo s f thfullyp 

Cha2raborty) 
0 (LO 

Ok 

(~erifjid to ~ le true cOPV. 



/* ANNEXA. 1.41  R, 

Dated 30.1.2002 

-6 LT 
To i 

The Assistant Adm.'Officer, 
Legal Cell 
ICAR, Umiam. 

Sub i 	Information regarding Shri Pratul Ch.Kalita. 

Ref: 	Your letter No,BK-2/29/51-2001 
dated 7th January, 2002 

Si r, 

I am in receipt of your letter dated 
7th January, 2002 on the subject as cited above. 
In this connection, the following information is 
furnished for your kind perusal. 

Shri Pr@tul Chandra K@lita had worked with me 
as skilled labour in O.M. C ell w.e.f. 13.11.1984 
and continued hardly for 2-3 months. Later on he 
abruptly disappeared and never reported back 
on duty. 

For the above brief period he was paid waged 
through contingency advance drawn by me - 

No. Shri Pratul Kalita was not working at the 
time of labour unrest. As clearly stated he 
abruptly disappe@red after working in O.M. Cell 
for 2-3 months in 1984-65 and never reported 

for duty in O.M.Cell. Hence he was not present 
at the time of labour unrest. 

Bharali) 
Ex Manager, O.M. Cell, ICAR 
(RC) for NEH Region, Umiam. 

LV  

LUC I 	 Certifid tole true copv, 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GU-VAHATI BENCH 

2--Ll -aq 

Date of Order — 17th May, 2000. 

— - 
-WW-1* 

HONIBLE M. A.K. AIISRA q  JUDICIAL, IVEMBER. 

Shri Korbalin Non3kesh 
C/O Shri P.L. Lng oh, 
Resident of Ladumsaw, 
Barapani, Wghalaya. 

— APPLICANT 

By Advocate, Air. S. -Sarma. 

—  Versus 

l.'Indian ~ouncil of Agricultural Research, 
Krishi Bhawan, New Delhi, represented 
by its Director General. 

2. ' The Director, 
Indian Council of Agricultural Research, 
IUAR, Research (;OmPlex,N.E.Hills Region, 

- Barapani, Meghalaya, Pin 793 003. 

3.' The Union of India, 
Represented by the Secretary to the 
Government of India, Ministry of 
Agriculture, Krishi Bhawan, 
New Delhi. 

C~ 

t 

RESPCNDENTS 

Vitsfi""j;j; ~ By Advocates Mr. K.N. ChoudhurY p  Atc-P. Bhowmik, ICAR. 

ANQ_CIIDQ 

alp,  
The applicant has filed this O.A. with a prayer 

~that the respondents be directed to reinstate the applicant 

in his services as casual dmployee (Grade—IDI) with 

retrospective effect will all consequential benefits.' The 

Oerfij~d fo'le frue coPy, 

k 
AAVZ 	

applicant 
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applicant has further prayed that the respondents be 

directed to extend the benefit to the applicant as envisaged 

under the "Gasual Labourers (Grant ofTemporary Status and 

Regularisation) Scheme of Government of India, - 1993 (f or 

short "the 1993,Scheme"), with costs of the application. 

2. 	The applicant in his O.A. has alleged that he was 

initially engaged as a casual labourer in the year 1983. 

Thereafter, he continued as a casual labourer under the 

respondents-- *, For non-fulfilment of demands of the daily 

rated casual workers there was a strike in November, 1985. 

The respondents 
I 
resorted to lock out and rendered the 

applicant and others jobless. Due to action of the respon-

-dents v  the applicant and others f iled a wr it petition in 

Gauhati High Court. -evhioh W8S ultlmdtely transfe ~r!'e6 tQ thl ,  

Tribunal and in that case the respondents were directed to 

re-engage the casual labourers rendered jobless by the 

action of the respondents. The order of the Tribunal was 

upheld by the Supreme C;ourt by 
order dated 28th Feb 

. 
ruaryt 

1990 and consequent thereto the respondents allowed the 

casual labourers to resume their duties under the department. 

it is further alleged by the applicant that thereafter 

fell ill on 7.3.'93 and continued 
111-tunately the applicant 

U fer.till 7th Qctober, 1994. All through the period, 
.4 

as being treated for his ailment. The 
65 	plicant w V~

4,1
1:cant on 8th October, 1994 reported for his duty with 

3-tness certificate but was not allowed to join his 
~11a~i  

duty. He thereafter made many representations to the 

concerned authorities i.e. ~ the respondents. The applicant 

\0 

VV 

was *.. 
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was verbally assured to be taken on duty but the assurance 

ma never materialised and thus t  the applicant was forced 

to file the present O.A. It is stated by the applicant 

that in order to regularise the services of the casual 

labourers the Government of India formulated a scheme in 

the year 1993. Consequent thereto the applicant is entitled 

to the benefit of the said 1993 Scheme as prayed in the O.A. 

3. 	On notice to the respondents, the respondents 

filed reply in which it is stated that the applicant is 

not entitled to the benefit of the said Scheme of 1993 

because on the dAe the Scheme was made applicable the 

applicant Ws neither in employment nor had rendered 

services for 240 days immediately preceding the date of 

.the Scheme .' Hence, no benefit as claimed by the applicant 

can be extended to the applicant for grant of temporary 

status.' The O.A. has no merit and deserves to be dismissed. 

4*' 	1 have heard the learned counsel for the parties 

and perused the case file. Both the learned counsel for 

the parties have argued on the lines of their pleadings. 

I have considered the rival contentions. In my 

4Lnion, the applicant was not in employment with the 

pondents on the 10th September, 1993 when the Scheme 

was made applicable. In fact, the applicant 

Was absent from duty on account of his '7 ailment from 	-3.93 

t-he applicant had also not completed 

240 days of continuous service on the day the Scheme was 

% W/' 
	 made .. . 
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made applicable. For  applicability Of the . 
Scheme and for 

taking advantage of the scheme the claimant employee should 

fulfill both the conditions J.e. ~ he should have been in 

employment of the respondents on the date the scheme was 

made appli c ahle and had 
also rendered 240 days service to 

the respondents,. (on the given date.' In the instant case, 

the applicant who is seeking advanjage of the scheme does 

not fu lfill the two conditions as mentioned in the Scheme. 

Thereforet no advantage can be extended to the applicant 

in this regard. The applicant might have rendered 9 year 
/ 
s 

of continuous service earlier but that does not help the 

applicant for claiming advantage of the Scheme. The Scheme 
c asual 

is One—time ineasure for giving advantage to the 

workers*` Therefore, only thosecasual workers who fulfill 

the ViwM conditions Of 
the Scheme can be given advantage 

V 	 cant is not 
of the Scheme.//In the instant case, the appli 

entitled to the benefit of the Scheme as he does not 

f u lfill the given conditions of the !~
cheme for applicability 

of the same. /;  

6. 	The O.A. deserves to be dismissed and is hereby 

dismissed. Sd/MEMBER(3) 

R 
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